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By this Review Application tlh-3 petitioner Shri P.E . 

Mishra, seeks reviaw of the conrr.on order dated C-3-1992 decidJ.ng

0 .A.No.533/87 - P.K . Hishra (petitioner) Vs. Unior; of India 5̂ 

others, which v/as dismissed ^nd 0 .a .N o .67/90 - V-S.L.Sriva^tav,'. 

Vs. Uni^n of India & Others, which v/ae alloved.

2. In connection with the selection far the post of 

Assistant Documentation Officer (A O .O .)  in .Research, Design ctnd 

Standard Organization (ADSO), Manak N^^ar, Lucknow, shri P.K. 

Hishra, officiating A*D«0.(Lib.) was inforinsd by Memorandum 

dated 11-4-1986, irorr. the office of Director General, RDSO, 

that the petitioner was not eligiole for consideration for

the post of A .D .O . (Pob.Lio.) as possessing of at least 

Bachelor's degree and degree or equivalent diploma in Library 

Science of a recognized University or equivalent is a must 

in the case of promotess and as such his cair,a hac not d^qtx 

included in the list of eligible candidate^,,

3. The petitioner, by O .A . No.533/87 fiisd on 23-6-87, 

sought quashing the said memorandum dated ll--:_iJ8o and a 

direction to the respondent Ko.2  to consider the name of th^ 

petitioner for departmental selection for the post of ADO (Pua. 

Lib.) .
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4. By the ordar under ravievi the petitioner's O .A .

N o .533/87 has been dismissed.

5. By this Revievj Petition, the petitioner seeks to urge 

a ground, which he says,was taken at the time of hearing of

O .A . No.533/87 and which according to the learned counsel 

for the applicant, doss not appear to have been considered 

in the judgment/order under revievj.

6 . The ground which is stated to have oeen taken at the 

time of argument is based on a reading of a note occuring 

at the foot to column No.11 of the Schedule annexed to 

R .D .S .O . (Group 'A* Sl Group ‘ 3 ’ ) recruitmaa t rules, 1984 

published by Ministry of Railways (Railv/ay Board) in 

GSR-45 2 dated 10-4-1984 in the Gazette of India, May 5,

1984.

7. The method of recruitment, aga limit, qqalitication 

and other matters relating to the various posts has been 

specified in columns 5 to 13 of the said Schedule. The 

Schedule oertaining to the recruitment td» the post of

A .D .O . (Pub* .L^b.) , mentioned in Col-ll. is as undar:-

“ 11. Promotion;

Through departmental selection (v;hich shall 

include ordinarily a written tsst and viva- 

voce test of Grade ’ C  staff (other than 

ministerial staff) v/orkinc in a docuinentation 

and library. The selection shall be made 

from among the staff holding posts in the 

grade the minimum of v;hich is ’s.<:2 5/- in 

the revised scale and in higher group 

'C ' grades 6n a regular basis provided 

they have rendered a minimum of 3 years 

non-fortuitous service and i£ reach a 

stage of ’̂ .560/- .

Note:- In case a junior employee 

who is considered for 

selection by virtue of his
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satisfying the relevant n'inimun 

service conditions of parsons 

senior to him shall also oa h^ldi 

to be eligible notv/ithstaniing 

th.at they may r.ot satisfy the 

requisite minimum service 

conditions ” .

-3-

8 . From the reading of the note it appaars that the 

relevant minimum service conditions referradi to therein 

psrtain to minimum of the grade, minimum 3 years' 

non-fortuitous service and th a reaching of the stage

”3.560/- which may be waived in case of i ersons 

senior to a departmental candidate who is elicible.

9. The learned counsel for the petitioner has 

submitted that the aforesaid note occuring at the foot 

of col.No . 1 1  should be read as a note qu;^lifyinQ other 

columns also including column 8 which pr^scrio^s in

case of promoteas that ha must possess at laast a bachelor's 

degree and a degree or equivalent diploma in Library 

Science of a recognized University or aquivalant.

; 10. . The learned counsel states th^t the petitioner was the

I ■
senior most departmantal candidate ^nd i£ the conditions

II

; of the service regarding educational ruclitic ation is

; relaxed by holding the said note applicable to col.No . 8
[i

' as vfell, the petitioner becomes eligible and the lirpugned
>1

I memorandum of the Director General, RD30, datad ll-C-Sb,
ii

I' holding the petitioner ineligible, on account at iaficiency
ii

in educational qualification, should h-jva oean quashed.
ii

I 11. The O .A . No.533/87 was heard by a *3anch comprising
ii
' of the Members both of whom have since retired. 3ven
II

1; assuming that the ar^uirants based on th.e reading of the



aforesaid note to Col.No.11 of the Schedala had 

been urged at the time of hearing of O .A . No.533/87, 

we do not thdnk that the same could have ^ a n  of any 

avail to the petitioner since we are of the opinion 

that the said note occuring at the foot of col.Ko.ll 

of the aforesaid Schedule, qualifies the service 

conditions mentioned in Col. No. 11 only r̂.d its 

reading cannot oe extended and cannot be made 

applicable to other columns of the Schedule.

12. Accordingly, in our opinion, this Review 

Petition has no merit and it  is hereby dismissed.
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ADMINISTRATIVE MiSMBSR.

K ir.

VIC3-CI-AIRMAN,

Dated: y /2 /9 4 , Lucknow.
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